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~, the Chairman of the Committee on Private Members' Bills and 
Resolutions. having been authorised by the Committee to present the 
Report on their behalf, present this Twenty--fourth Report. 

2. The Committee met on 4 NovE'mber, 1986 for-

I. Examination of the following Constitution (Amendment) Bills 
under rule 294(1) <a) of the Rules of Procedure:-

(1) The Constitution (Amendment) Bill, 1986 (Amendment of 
article 311) by Ch. Rahim Khan. 

(2) The Constitution (Amendment) Bill, 1986 (Omission of 
aTticle :;10 etc.) by Shri Ajoy Biswas. 

(3) The Constitution (Amendment) Bill. 1986 (Sub,titution of 
new article fOT aTticle 347, etc.) by Shri Syed Shahabuddin. 

II. Classification and allocation of time for discussion of Bills 
(vide Appendix) under clauses (b) and (e) of rule 2~4(1) of 
the Rules of Procedure. 

Examination of Constitution (AmendmEtnt) BillB 

3. The Committee considered the Bills and arrived at the following 
findings as a result of their examination of the Bills:-

Finding, Of the Committee 

(1) The Constitution (Amendment) Bill, 1986 (Amendment ,..f 
article 311) by ('h. Rahim Khan. 

The BUI seeks to amend article S11 or the Constitution with a view 
\0 exempt pel'8Ql1S holding Class III and Class IV posts in the scnice 
of Union or of a State from dismissal. removal or reduction in rank 
without holding an inquiry. 

After considering all aspects of the BUI. the Committee recommend 
that the member may be permitted to move for leave to introduce the 
Bill. 

(2) The Constitution (Amendment) Bill, 1986 (Omu.wn. of 
article 310, etc.) by Shri Ajoy Biswas. 

The Bill seeks to omit arli{'le :no of the Constitution with a view 
to omit provisions emt)t)werinsr the Government to dispentll! witb the 
services of its emo10yees without 8sRi~njn~ any reason and all10 seeks 
to amend article 311 of the Constltutu,n with a view to omit orovisions 
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relating to dismissal, removal or reduction in rank of persons .2Il1ploy.ed 
~ civil papacities under the Union or a State Wlthout holding an m-
quiry. 

After considering all aspects of the Bill, the Committee !"ecommend 
that the member may be permitted to move for leave to introduce the 
Bill. 

(3) The Constitution (Amen011'lent) Bill, 1986 (Substitution of 
new article for artic.:le ::;47, etc.) by Shri Syed Shahabud-
din. 

The Bill seeks to substitute new articles fOr articles 347 and 350A 
ot. the Con,Stitution with a view to provide that on a demand being 
made in that behalf by any linguistic minority within a State, the 
President shall direct that such language shall also be recognised 
throughout that State and also provide that adequate facilities for using 
the mother-tongue as a medium of inFtruction at the primary stage of 
education and for teaching the llloLher-tongue as a compulsory first 
language at secondary stage of t'ducatior, to children belonging to lin-
guistic minorities shall be made available by the State. 

After conSidering all aspects of the Bill, the Committee recommend 
that the member may be permitted to move for leave to iritx:oduce the 
BUL 

Classification and alll'c~Qt.iOtl of time to Bills 

4. The Committee then considered classification and allocation of 
~ime to eight Bills speCified in Appendix. 

5. After considering all aspects of the Bills, the Committee reconl-
mend that (i) the Child Labour (Benefit and Rehabilitation Fund) Bill, 
1986 by Shri Ani! Basu; (ii) the CC.'l1stitution (Amebdment) Bill, 1986 
(Amendment of article 16) by Shri Thampan Thomas and (iii) the 
Forest (Conservation) Amt'ndment Bill, 1986 (Amendment of liection 
(2) by Shri Shantaram Naik, be placed in category 'A' and the remain-
ing five Bills be placed in cate~ory 'n', The Committee recommend 
allocation of time for each of the Bills as shown in column 5 of the 
Appendix. 

Recommendations 

6. 'rhe Committee recommend that-
(i) Ch, Rahim Khan and Sarvashri Ajoy Biswas and Syed Shaha-

buddin be permitted tq. move for leave to introduce their 
Constitution (Amendment) Bills; and 

(ii) the classification and allocation of time to Bilis by theCoril~ 
mit':.t""'-" 9S shOIVll In ~e APPET1dix, be agreed to by the IIouse. 

NEW Dum; 

Novt"ftlbe,- 4, 1986 
Kartika-13, 1908 (stitz) 

M. THAMBI D'L"RAI, 
Chair'rnan, 

Committee on .private Members' 
Bills iind ResolutiOnB. 



A.PPENJ)IJ: 

81. Name ortbD Bill and the Member-in- Bill No. 
No. charae 
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1 Tbe OIild Labour (Benefit and Rehabilita- 66 of 1986 
tioIl FUDd) Bill. 1986 by Sbri Anil Basu. 

2 Tbe Dowry Prohibition (Amendment) Bill. 87 or 1986 
1986 (A--"'" o/lectiDn 2) by Shri 
~Thomas. 

3 The Constitution (Amendment) Bill. 1986 as or 1986 
(.4metrtIme1ll 0/ QI'tick 16) by Shri Tham-
PaD Thomas. 

4 The Indian Clristian Succession Bill. 1986 92 or 1986 
by Shri Tbampan Thomas. 

S Tbe Constitution (Amendment) Bill. J 986 84 or 1986 
(AmendmeIII 0/ ankle 3) by Shri Shanta-
ram Naik. 

6 Tbe FOIest(Conservation) Amendment Bill. 91 or 1986 
1986 (Amendmelll 0/ _tion 2) by Shri 
Sbantaram Nait. 

7 The Public Grievances Bill. 1986 by Shri 
Sbantaram Nait. 

a The 0Jde or Criminal Procedure (Amend-
ment) Bill. 1986 (Ame1lliment 0/ section 
113. etc.) by Shri Somnath Rath. 
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90 or 1986 

96 or 1986 

CateaolY Time 
1tICOIlliIIIDD- tecommen-

cIDcI cIecl 

4 S 

A 2 hours 

B 2 hours 

A 2 hours 

B 2 hours 

B 2 hours 

A 2 hours 

B 2 hours 

B 2 hours 




